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" IN THE CUSTOMS, EXCISE & SERVICE

TAX APPELLATE TRIBUNAL,
WEST BLOCK NO. 2, RKX. PURAM, NEW DELHI
COURT -1I

CUSTOMS APPEAL NO. 550 OF 2008-CUS

[Arising out of Order-in-Appeal No. IND-1/227/2006 dated 16.6.2006
spassed by the Commissioner (Appeals-I), Customs & Central Excise,
Indore]

¥

For approval and signature:

Hon’ble Dr. C. Satapathy, Member (Technical);
Hon’ble Mr. D.N. Panda, Member (Judicial)

1. | Whether Press Reporters may be allowed to see the
order for publication as per Rule 27 of the CESTAT
(Procedure) Rules, 19827

2. | Whether it would be released under Rule 27 of the
CESTAT (Procedure) Rules, 1982 for publication in
any authoritative report or not?

3. | Whether their Lordships wish to see the fair copy of

the order?
4. | Whether order is to be circulated to the Departmental
authorities?
CCE, Indore Appellant
Vs.
M/s. Mittal Appliances Ltd., Respondent
Appearance:

Shri Sunil Kumar, D.R. for the Revenue;
None for the respondent (Addl. written submissions)

Coram:

Hon’ble Dr. C. Satapathy, Member (Technical)
Hon’ble Mr. D.N. Panda, Member (Judicial)
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Date of hearing/decision: 23" April, 2009

FINAL ORDER NO.C// (S ///755 dated i

Per C. Satapathy: i

Heard Shri Sunil Kumar, learned D.R. for the department.

2.  The respondents are absent but the written submissions dated

-18.4.2009 sent by them are taken on record. We find that the respondents

. have stated that the present appeal is identical to the earlier appeal No.

= C/412/2006 which has been decided by Final Order No. C/81/09 dated

3.2.2009 remanding the matter back to the Asstt. Commissioner of
Customs, Pithampur.

3.  We find that the department preferred the appeal being aggrieved

by the order passed by the lower appellate authority. Learned DR

. S W ofpaak
appearing for the department has, therefore, no objection being remanded

to the Asstt. Commissioner. As such, with the consent (§f both sides, we
set aside the impugned order and remand the matter to the original
authority for fresh decision. The department’s appeal is allowed by way
of remand.

(Dictated & pronounced in the Open Court.)

(C. SATAPATHY)
MEMBER (TECHNICAL)

(D.N. PANDA}
MEMBER (JUDICIAL)




